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The question was put and the motion was adopted. 
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THE COMPULSORY VOCATIONAL EDUCATION BILL, 2000 
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The question was put and the motion was adopted. 
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THE ERADICATION OF UNEMPLOYMENT BILL, 1996 CONTD. 

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): We now continue 

with the consideration of the Bill. Shri Suresh Pachouri to continue his 

speech. 
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did he say it? Were you present there? (Interruptions) 

SHRI S.S. AHLUWALIA I can substantiate it. I know Bengal better 

than you. (Interruptions) 

SHRI MANOJ BHATTACHARYA This is your presumption. 

(Interruptions) 
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THE VICE-CHAIRMAN(SHRI T.N. CHATURVEDI): Shri Jibon Roy. The Member 

is absent. Now, Shri Rama Mohana Rao. 

SHRI K. RAMA MOHANA RAO (Andhra Pradesh): In our society, unemployment 

is a matter of great worry. It has been the concern of not only the youth and the 

students who are job-seekers, but of the Government also. Unemployment causes 

frustration among the youth. We all know what a frustrated person can do. An 

unemployed person, who is frustrated, is a potential threat to the harmony and order 

of the society. We don't have to be surprised to see that due to increase in 

unemployment, the incidents of crime and terrorism have also increased.   Sir, the 

high level of population 
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growth  has   resulted  in   an  unprecedented   growth   in  the  employable 

population. 

Between 1994 and 1997 the population grew at the rate of 1.89 per cent 

per annum and it reached 950 million in 1997. Today, our population is one 

billion. I don't know whether we should feel proud of having one billion 

population, or, whether we should feel ashamed. All our family planning 

programmes have gone haywire. During this period the employable 

population grew at the rate of 2.43 per cent per year and it reached the level 

of 397 million in 1997. 

According to the Ninth Five Year Plan document, there are three 

reasons which are responsible for unemployment. The extremely high rate of 

population growth in the past 15-20 years is considered as the first reason. 

The second reason is the large addition of female workers to the total labour 

force. The third reason is overall decrease in mortality rates, particularly, in 

infant mortality. 

If we look at the nature and the kind of employment that is available, we 

will find more disturbing trends. Except for a very thin layer of white-collared, 

well-paid jobs, a majority of the new entrants into the employment market are 

placed on a precarious purch. There has also been an alarming rise in the 

proportion of the people employed in the informal sector. However, the 

growth in the informal sector is not a positive indication of a growing 

economy. We cannot consider it as a regular and positive employment, 

according to international standards. 

According to ILO's World Employment Report, the employment in the 

modern manufacturing sector in India has barely increased between 1975-

1992. Though there was a faster growth of output in India, the manufacturing 

output was growing without creating regular well-paid jobs. 

In all our Five Year Plans serious concern has been expressed over the 

prevailing massive unemployment. I agree that the Planning Commission has 

always aimed at generating more employment. In spite of the several 

measures, all the promises have not been converted into actions. According 

to the decennial census data of 1981, the percentage of employed persons 

was only 36.7 per cent of our total population. This percentage of employed 

persons has increased just marginally to 37.5 per cent in 1991. 
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One of the long-term strategies that should be adopted for generating 

productive employment is to increase the skills and capabilities of the working 

population through investment in human capital. In the education front, we 

have to bring more reforms by introducing more vocational courses. I agree 

that the achievement of the target of full employment, in the present 

circumstances, seems to be very grim. But there should be, at least, a rate of 

3 per cent growth in employment so that the condition may improve. This 

would also make the target a bit realistic. For this, we should make a suitable 

mix of capital-intensive and labour-intensive technologies in various sectors. 

In addition to this, as I have already said, there should be more vocational 

and practical training in the educational institutions. This would also lead to an 

increase in the productivity of the workforce. Having said all this, it is needless 

to say now that efforts should be intensified to reduce the rate of population 

growth. 

The present society is a computer society and the future belongs to the 

computers. There is a tremendous potential in the computer industry which is 

also known as information technology. The Government should take all 

necessary steps to bring computer training to the taluka level and the block 

level and, maybe, to the mandal level. 

If our youth are provided computer training, it will go a long way in 

creating employment opportunities and making them eligible to get 

employment in the information technology industry. Thank you very much, Sir. 

SHRI RANGANATH MISRA (Orissa): I rise to support the Bill and 

congratulate Mr. Pachouri for having brought forward this Bill. In 1947, when 

we became independent, the total population of the country was about 35 

crores. We have multiplied by more than three times, almost four times, during 

these 52 years. Population and unemployment are interconnected. The 

present situation of unemployment is directly the outcome of the abnormal 

growth in population. I am of the view that the direction, which we followed, 

after we became independent, had been on the wrong track. Priorities were 

not properly fixed. If that had been done, I am sure, we would not have landed 

ourselves in the present situation. Today, we find ourselves almost in a losing 

situation. The Constitution-makers had divided the entitlements of the citizens 

into two categories. One, the Fundamental Rights, which were put in Part III of 

the Constitution.  These are provisions 
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for certain benefits and advantages which are avalable to the people, and are 

justiciable in a court of law. They put certain things in Part IV which they 

labelled as the Directive Principles of State Policy. The Fundamental Rights 

are enforceable as such. But the State Policy matters are something where 

legislation is required; then a law is made. So, they are enforceable through 

legislation. The provisions contained in Part-I V are not enforceable by court. 

Today, the matter which has been raised by Mr. Pachouri, is covered by Part-

IV, i.e. the Directive Principles of State Policy, and requires legislation. 

Discussions on this had been going on, prior to independence, from 1925-26; 

the Congress Party had been doing that earlier, at its Karachi Session, at its 

Madras Session. These were mainly discussing only the Fundamental Rights, 

as also the fact as to what exactly should be the socialistic policy of the 

States. Certain guarantee:; are given outright; certain guarantees are 

contemplated through State legislation. When we started framing the 

Constitution, after we became independent, the Constitution-makers were 

doubtful as to whether we had the capacity to make Part-IV also enforceable. 

They thought, if that was made enforceable, we would be creating a situation 

which will lead to an impasse. That is why Part-IV was not made enforceable. 

First, we have to consider article 41, wherein the right to work, to education 

and to public assistance in certain cases is provided. But it does not provide 

the right to employment. It provides only the right to work. It does not 

envisage a situation where every citizen'will have a certain position, where he 

would be able to get some employment. 

Government giving employment and a person finding employment for 

himself out of favourable situations visible in society are two different things. 

Government providing employment for everyone in society today-would be an 

impossible task. I would, therefore, suggest that Shri Pachouri should make a 

suitable amendment in his Bill that it would really not provide employment but it 

would provide the right to work. One of the clauses proposed in the Bill, that 

is, dause7, contemplates that in regard to service there would be a right to 

promotion because the Bill conceives that this will be Hke any other 

employment in government. There is a proposal in the Bill that there should be 

promotion. Clause 7 in the proposed Bill, for instance, contemplates, and I 

read: "It shall be obligatory on the part of the State to ensure periodical 

promotions to all employees on the basis of the test of their performance."  I 

don't think that this can be supported.   The support 
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would be really to the right to work, and on the basis of one's performance, 

auto-promotion should be available. It means you undertake work, perform 

better, earn more, feel free and live happily. There, a person with the right to 

work would get promotional advantages. Therefore, basically, there is no 

employment as contemplated that the employer would be providing 

employment, and the obligation that the society would be able to fulfil in terms 

of article 41 would be the right to work. Article 41 reads like this. "The State 

shall, within the limits of its economic capacity and development, make 

effective provision for securing the right to work." Therefore, this is all that is 

contemplated in article 41. Based on the obligation of the State through 

legislation, through other manner of progress, economic development and an 

assessment of the situation, the State can provide the right to work. This right 

to work would, really, depend upon one's capacity to work, one's ability to 

perform - education being the mechanism or the machinery through which all 

these would be acquired by a citizen. I remember a direct instance which I 

would like to place before your:kind consideration. I knew a washerman; he 

was engaged by my father-in-law who was a judge. 1 also became a judge in 

due course. I was satisfied that he was doing the work very well. I sent for him 

and asked: "Why don't you work for me?" He agreed to it and joined me for 

washing my clothes. Ten years after, when I was the Chief Justice in Orissa, 

he came to me saying, "Sir, I want to go out of this arrangement as I will not 

be able to work for you any more." When I asked him why, he said, "I have 

five sons. On the basis of reservation, one of my sons got into a Government 

job. I made one son read up to Intermediate, but he left it half way. The other 

two are good-for-nothing boys. The last is still in school, but he is not getting 

promoted every year. The two sons, who passed their Intermediate are not 

agreeable to washing clothes. They are not even agreeable to delivering the 

clothes which were treated at home and to be taken to the washing ghat, 

saying, 'Friends will see us on the road and laugh at us when we are doing 

this job.' " 

Education instead of making one more effective to get employment, 

instead of making one more definite to do some service, takes away one's 

capacity to serve. It leads you half way. I remember Bharthruhari once having 

said, "As regards those who are very well educated, it is very easy to explain 

to them. It is also easy to explain to those who are not educated, because 

they begin from nothing..." 
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Half-way, people are very difficult to be convinced because they 

think they know everything and yet they do not know. But their own 

assessment of themselves is very difficult to accept. These people who are 

getting educated half-way are becoming unfit foi any employment. On that 

account, unemployment is really increasing. I remember having talked to a 

roadside cultivator on one occasion in Karnataka. I was taking a long-distance 

journey. The driver wanted to stop on the way. We found a traveller taking 

rest. He appeared to be a very elderly person. We asked him, 'why are you in 

the field with the bullock?" He said 'I have three sons, but no one is prepared 

to come to the fields' and then went on to say 'they don't do any work, they 

eat out of my labour and whatever I develop or grow and carry home, that is 

providing sustenance for them.' This is exactly what has been happening in 

this big country with about a 100 crore people. A bulk of the young men are 

disillusioned, they are not able to work and they do not get to the stage of 

education where they really become eligihle to have any white-collar job. On 

account of this situation, the growing population is leading to growing 

unemployment also. Everybody cannot have a Government job nor can 

everybody be on the computer. We have provided thousands of opportunities, 

employment is available; not that there should be an employer everywhere, 

you can be your own employer, you can be self-employed, and in fact, bulk of 

the people must be in self-employment. That is where the right to work can be 

secured. Therefore, a Constitutional mechanism being thtTe in Part IV, the Bill 

should fealty look for providing work, opportunity to work, and allow anyone 

who is looking for work to pick up work suitable to him. The Gram Panchayat 

system which has now become a part of our Constitutional mechanism, if it is 

properly worked it can certainly create at every level, particularly, at the tower 

levels, a situation where the right to work can be ensured. There will be 

opportunities created. Funding will be available. The banking system should 

be changed. The Reserve Bank should issue instructions that the percentage 

of bank money will be providing employment benefits. Employment should be 

channelised and a powerful body should be created, with a hierarchical 

system, with a sense of accountability to the society and to the Government, 

to create opportunities. Thereafter, a plan for a superior entitlement should be 

left to be worked out by one's performance, like the Public Service 

Commission interviewing people to find out whether they are suitable for 

higher jobs.    Some people who apply for higher jobs are 
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occasionally provided employment even in a lower job. I have seen it myself. 

It has been done. A person who came to apply for direct recruitment of 

Subordinate Civil Judge Class I was given the post Civil Judge Junior. Yes. 

So there should be a system like that. It should be available, subject to certain 

adjustments, and if the system is created at every level, then the right to work 

can be provided. This type of right to work, probably, can be managed 

properly and a sense of accountability in the person who gets the right to work 

and the advantage to work should also be there so that whatever benefits he 

takes out of the society, as a temporary method of accommodation, as a basic 

provision for his engagement, should be returned to the society. These are 

not sections or divisions. It is the totality of the society which has to be looked 

into by saying I will take steps to see that work is provided with all the help. 

Non-provision of work and leaving people half way educated, unfit enough for 

something very substantial, is creating further problems for the society today. 

I agree with my previous speakers that on account of the fact that the 

society is not in a position to provide adequate work — and the work which, in 

Mr. Ahluwalia's language, one is dreaming for; well, you don't get satisfaction; 

even after opportunities open up, you don't get into a job and, therefore, you 

don't accept it — we remain unemployed. Unemployment, ultimately, takes 

one into unaccountable or not accountable jobs. Thereafter, he becomes a 

social menace. Today, most of the people who are creating dislocation in 

society, are away from law and order and creating problems for the 

community. They are half-educated. Not being satisfied with what the society 

is able to offer to them, they are getting into jobs which are disturbing the 

society and bringing in disquiet; and peace and tranquility in the community is 

totally disturbed. If we really want the community to remain homogenous and 

present a beautiful, acceptable, peace-loving atmosphere, the only way in 

which it would be possible is to provide for work, provide for employment, 

reduce the population or limit the population growth and make a community 

where all our benefits are sharable by the community in a particular 

proportion. Until these are done and the society is harnessed in such a way 

that we get an adjustment from every wing of the society to build up a life of 

peace, we cannot be happy. God has given us everything. India is a country 

where there is enough land, enough rain, enough sun,  and our capacity to 

grow our food and be 
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self-sufficient, is adequate. What is necessiiry is attention. What is necessary 

is concentration. We must work out in such a way that we are able to produce 

up to our requirement, and even more, so that we can export and earn and we 

can do all that work which can be adjusted into a social order. What is 

necessary, therefore, is to build up a perfect social order, reduce or limit the 

growth of population, create more opportunities of work, have a mechanism 

through which we are able to distribute these opportunities and make people 

feel at home to undertake these opportunities, to avail them and fit into them 

and, thereafter, see to the system of accountability. Lot of people who eat, 

consume, enjoy and yet do not help in anything in return to the community, 

are a social menace. That philosophy must go. Everyone who is capable of 

working must be forced to work. Force must not be the physical force, but it 

should be of the judicial process, the court process; it should b; by the 

philosophy of life. This philosophy of life has been withdrawn from our 

community. Once upon a time, an Indian was not prepared to receive 

anything for what he hadn't done. That is how a gift was not being received by 

the bulk of the community. That was the philosphy. All that has gone and, 

today, very peculiar courses are adopted to enrich oneself. 

Therefore, I support the Bill of Mr. Pachouri and we want that this 

legislation should be passed because there is a mechanism provided in the 

Constitution to bring it in Part IV and have it enforced, but subject to these two 

suggestions which I gave — the right tc work; and that provision should be 

made available in this section as to how a fund should be built up, with the 

Centre contributing, the States contributing, and even the Panchayats 

contributing, all the three tiers contributing, with obligations on the banks to do 

it. 

The social obligation, the Government provision every year in the 

Budget, should see to it that the fund is created and continued, and it is 

ensured by the philosophy and by law that whoever withdraws from that fund 

for building himself or positioning himself must pay back to it—not by litigation, 

but through the process of voluntary return. Unless we are able to build such 

an India, with that philosophy, I do not think we can really bring in, or create, 

in India, an atmosphere of peace and tranquility, which would lead to total 

happiness. Sir, I support Mr. Pachouri's Bill, subject to the considerations I 

have mentioned.   Thank you. 
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SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Mr. Vice-Chairman, 

Sir, my learned friend, Mr. Pachouri, has raised an important issue which is 

agitating the minds of the youths as well as the responsible citizens of this 

country. Sir, the unemployment problem has been a perpetual one for the last 

five decades. It has got its own dimensions. In a way, it affects the minds of 

those who have the nation's interests in their mind. Sir, 'unemployed' is 

defined as one who is willing to work, but unable to find work, minus invisible 

and under-employment. This is what unemployment is. What is the policy of 

the Government with regard to the unemployment problem? We can infer it 

from Mr. Yashwant Sinha's Budget speech. I quote: 'I propose to put India on 

a sustained, equitable and job creating growth path of 7-8% a year, to banish 

the scourge of poverty from our land within a decade.' But the question is, will 

the next ten years be India's decade of development? To achieve this 

objective, the Government of India has set up a Task Force in the Planning 

Commission, under the Chairmanship of Shri M.S. Ahluwalia, to suggest ways 

and means to create ten million jobs per year. We would like to know whether 

it would be possible. 

Sir, when We are arguing on the unemployment problem, firstly, I 

would say that in India, no Member of Parliament could say what the current 

situation is, because we are not provided with the latest information by the 

system in which we are living. Sir, statistics in regard to the unemployment 

situation is being published by the Director-General of Employment and 

Training. But the latest information provided by that office pertains to the figures 

of only 1997. When computers are available in each and every corner of our 

cities, when banks are able to find out the details of transactions throughout 

India, from the Himalayas to Kanyakumari, and give the statistics every Friday, 

why can't the Director-General of Employment and Training collect the 

information from different parts of the country and make it available to the 

public every week or fortnight? This is very much essential. The information is 

not available for the last three years. The information provided for the years 

1998-99 and 1999-2000 can't be authoritative. Sometimes, the information 

provided by the Government, when replies are given to questions to Member 

of Parliament, is not tallying with the information provided by the Director-

General of Employment and Training. 
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Sir, this is what the situation is in India. There is a feeling that i>ince 

India is the most populous country; more the unemployment will be there. I do 

not know whether this notion is correct. According to Amartya Sen, "We do 

not tend to assume that a country with a larger population must, for that 

reason, have more the unemployment since there are more people looking for 

work. Given the opportunity to adjust, availability of work can respond to the 

size of the working population. The unemployment arises from the barriers to 

such adjustments, and must not end up 'vetoing' the possibility of the raising 

retirement age and thereby increasing the workforce." This is the assessment 

by Amartya Sen. According to him, there is no nexus between population and 

the unemployment situation, provided we have proper adjustments. About the 

effects of the unemployment what the same learned person, the Nobel 

Laureate says is this. "The penalties of the unemployment include not only 

income loss but also far reaching effects on self-confidence, work motivation, 

basic competence, social integrating, racial harmony, gender justice and the 

appreciation and use of individual freedom and responsibility. The big issue 

which has to be addressed is the possibility of combining the more successful 

features of each type of approach." But, where do we stand? What do we 

have; to do? As far as India is concerned, the unemployment problem has got 

different dimensions. One of the effects of the unemployment is migration 

from the rural areas to the urban areas. When people from rural areas migrate 

to the urban areas, automatically shims are created. A baby born in a slum 

will be brought up, reared in a different culture and thereby at the age of 18, I 

do not say will be, may be an unwanted youth or sometimes he becomes an 

anti-social element. So, such a culture is also being created. In order to avoid 

such type of a situation in which at the age of 18 that boy becomes an anti-

social element, we have to avoid this slum culture by stopping migration from 

rural areas to the urban areas. Sir, with this aim what I find is that there is a 

point to taken note of. In India there: are some uneducaUid people in the 

villages. In the urban areas also there are many uneducated people. In the 

rural areas the unemployment is less than two per cent. In the urban areas, it 

accounts for four per cent, leaving aside the argument with regard to 

unemployment in the rural areas. It clearly sshows that the uneducated 

people have the capacity of taking risk. Suppose, an uneducated person 

comes to the city, he may be prepared even to  sell bananas on  a 
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four-wheeler. In this way, he may be doing some business, a small business. 

But, on the other hand, educated people who are graduates or postgraduates 

may only look for white-collar jobs. The educational system, the curriculum in 

this which they have studied has not inculcated into them some sort of self-

confidence of taking risk. Therefore, what I feel is that our educational system 

should be changed and curriculum should be changed in such a way that 

when a student comes out of a school or a college, he does not depend on 

white-collar jobs. He must have some sort of confidence to take risk. 

Our curriculum has failed to create it. This point is to be looked into. 

Because of this, the side affects are also there. For example, the International 

Labour Organisation Convention Number 182 passed, unanimously, by 174 

countries. It is regarding child labour. It comes under social clause and the 

developed countries are now pushing it on our shoulders. This Convention 

was passed and ratified by the Republic of Seychelles. They were able to 

pass it, but child labour still exists in other countries. Sir, when the adults are 

not able to get any employment, how can we expect that children will get any 

job? This clearly shows that if children are given employment, they can be 

paid less remuneration. Children are satisfied with the remuneration they get, 

and, moreover, they cannot fight with their employer. These types of things 

are going on throughout the world. According to the International Labour 

Organisation, about 250 million children are actually in economic activity. That 

means, the children are, unfortunately, forced to work in tender age. This is 

the side affect of the unemployment. Even though we have got employment 

exchanges and even though there are rules that compulsory notification has 

to be issued for vacancies, etc., we cannot get, from any employment 

exchange, the correct statistics. That is the problem. The other problem is, if a 

person joins some private establishment, he is not intimating his appointment 

to the employment exchange. There is a law. The law says that if any concern 

employs more than 25 persons, the Employment Exchange (Compulsory 

Notification of Vacancies) Act is applicable. But, in practice, it is not so. 

Therefore, the statistics that you are getting from the employment exchanges, 

I feel, are not reflecting the real situation of unemployment in this country. 

There is a need to revamp the whole thing. The Government have to have an 

interaction with the states from where they can get all these things.  Sir, even 

the minimum wages, because of this 
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unemployment, is affected. According to the Minimum Wages Act, "Either 

within two years or when the Consumer Price Index reaches 50 points, 

whichever is earlier, the minimum wages should be fixed." When there is 

unemployment, even the minimum wages that are fixed by the State 

Governments are not possible to implement properly because a person is 

coming to work at a lesser wage than the amount fixed by the Government. If 

this is the situation, how are you going to implement the Minimum Wages Act? 

It is not at all possible. Therefore, this side affect is also there. How are we 

going to tackle this problem? The Government says, "Within ten years, it will 

be achieved." Even in the organised sector, I feel, there is a very less 

percentage of persons working actually in the organised sector compared to 

the unorganised sector. Sir, more than 64 per cent of our population is 

engaged in agriculture, but their contribution to the GDP is less than 27 per 

cent. The contribution to the GDP by the agriculturists is less than 27 per 

cent. Why? Though the people engaged in agriculture are more than 64 per 

cent, they are not getting the kind of remuneration they are supposed to get. 

Now, some modern arrangement are being made in Tamil Nadu that even the 

agriculturists can take their products to towns and sell them, and some other 

arrangements have been made. But, still, the situation is like what we have 

now. For example, the Government of Japan is giving 80 per cent subsidy on 

paddy for its farmers. The USA has put pressure on Japan to reduce the 

subsidy on paddy. Sir, Japan refused to do so. What the Government of 

Japan said was, "We are giving 80 per cent subsidy on paddy to our farmers 

because the farmer should iot feel that he is getting less money and should 

not come to Tokyo for seeking job in any workshop. There should be equal 

pay for equal work. This should also be applied to the farmers and workers. 

That is the reason why are giving subsidy." This is the argument put forth by 

the Government of Japan before the USA 

THE VICE-CHAIRMAN (SHIR T.N. CHATURVEDI): Try to conclude 

quickly. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, the employment opportunities in 

the manufacturing sector in the organised sector are only 30 per cent, and of 

this, 55 per cent is in the service sector. Even within the organised sector, 55 

per cent of the employment opportunities are in the service sector. 

Therefore, Sir, if we have to eradicate the unemployment problem, 
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what I feel is that new employment opportunities have to be created. Mere 

development of the Information Technology sector will not solve the problem 

totally. I agree that it will solve the problem to some extent, but we will not be 

able to solve the problem totally, by merely developing this sector. Another 

thing is that the people have to be educated, particularly, the women folk. For 

the proper implementation of the family planning programme, I think the 

education of girls is a must. The success of the family planning programme is 

based on the actual implementatL. f the education plan. If the education 

programme of the Government is successful, that too with regard to girls, 

automatically, the family planning programme will be successful. Therefore, if 

we want to implement .the family planning programme successfully, we must 

see that the programme of women's education actually succeed to the level 

that we have targeted. There is a gap between the growth of birth-rate and 

growth of employment opportunities. According to the National Sample Survey 

Organisation, it is 2.37%, less than 2.4%. However, in the 9th Five-Year-Plan, 

it is expected that it would be around 2.44%. Sir, when there is a gap between 

the growth of birth-rate and growth of employment opportunities, 1 think 

unemployment will automatically increase. If the employable population is 

more than the employment opportunities, the effect would be that a large 

number of people would remain unemployed. Therefor, the growth of 

employment opportunities has to supersede the employable population. Sir, I 

would like to suggest that this unemployment problem can be tackled by 

developing education, developing the information technology and instilling 

confidence among the youths. And, Sir, the most important thing is that the 

risk-taking attitude should be inculcated in the educated people. If all these 

things can be taken together, I think 60-70% of the unemployment problem 

can be solved within a decade; not immediately. Therefore, the Government 

should concentrate on all these things. Apart from that, Sir, I feel the 

employment opportunities in the public sector are going down. It is less than 

1%. However, the employment opportunities in the private sector are going 

up. It is more than 2%. When employment opportunities in the public sector 

reduces, Sir, the sufferers are those people who have been oppressed for 

centuries together in the name of religion and caste. I feel, reservation is 

necessary for them. In order to see that these people are not deprived of 

employment, this reservation policy has actually ;en brought up.  Now, since 

the employment opportunities in the public sector are 
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reduced, I think the private sector should also come within the purview of this 

reservation policy. I am not against any sector, whether it is public sector or 

private sector. If the private sector also gives employment opportunities to 

these people and if the reservation policy is implemented in the private sector 

also, I think the people who have been oppressed for centuries together will 

get more employment opportunities. Sir, the Government should take into 

account this point seriously because the private sector is growing. If the 

Government provides reservation only in the public sector, these oppressed 

people may not get enough chances of <anployment. Sir, when we are 

seeking ways and means for the redressal of this problem, I think all these 

things have to be Uiken into consideration. With these words, I conclude. 

Thank you, Sir. 
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SHRI T.N. CHATURVEDI (Uttar Pradesh): Thank you, Mr. Vice-

Chairman, Sir, for giving me this opportunity to speak. I rise to support the 

objectives and the spirit of the Eradication of Unemployment Bill, 1996 which 

has been moved by the hon. Member, Shri Suresh Pachouri. Sir, the issue of 

unemployment is very explosive, and this issue has been with us for a very 

long time. This was an issue which agitated the minds of the intelligentsia in 

this country before the attainment of independence. If we see the objectives of 

the First Five Year Plan, we will find that the control or eradication or 

containment of the problem of unemployment was one of the basic objectives. 

Somehow, it so happened that during the Second Plan, the problem 

became much more acute and, at that time, some serious thinking was given, 

taking into account the situation then prevailing. Since then, unfortunately, 

from plan to plan, this problem, somehow or the other, has assumed a 

proportion which ehides our grasp and eludes any effort at controlling it. This 

problem is a rural problem; it is a problem of agriculture; it is a problem of the 

urban areas and of the cities. Sir, the root of the problem lies in what has been 

called poverty. Poverty in the rural areas and poverty in the urban areas is a 

continuous process. There is no dichotomy in it. The poor people are in search 

of employment, and for better avenues, they migrate to the cities. It is a 

question of the slums and the accompanying problems that arise from it. So, 

Sir, the approach to this problem of unemployment will have to be a very 

integrated and a very holistic one. It is directly intertwined with the question of 

the process of development, the nature of development, the direction of 

development and how the fruits of development reach every section of the 

society. We have just heard Smt. Jamana Devi Barupal lamenting about 

certain sections of the society, particularly, the Scheduled Tribes, being 

deprived of the benefits which ought to have flowed to them in the wake of 

freedom.    Sir, this 
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deserves our attention and we ought to focus our attention on the nature of 

this problem. It is a multi-sided problem. It is a problem, not only of the rural 

and the urban areas; it has geographical connotations also. The problem of 

unemployment in the hilly areas, the problem of unemployment in the forest 

areas, has different nuances and it will have to be approached in different 

ways. 

Sir, it is easy to say that we have to provide full employment. But I 

am afraid, the concept of full employment is a very difficult one. My friend, Dr. 

Biplab Dasgupta, can dilate upon it from Keynesian economics to 

Schumpeterian economics and he can also analyse it from the view point of 

Marxian economics, but still one finds that none of them is able to provide the 

solution. Of course, my friend, Shri Ojha, has provided one solution. 

According to his way of thinking, he has related it to the structural basis of the 

economy, the structural basis of the society and so on. I have no quarrel with 

that. If that kind of a radical transformation is possible and if it can uproot this 

problem of unemployment ~ unfortunately, that experiment itself failed in the 

countries where it was tried, and that is why we have to ...(Interruptions) Now, 

the other day, one of my friends had used the words 'collapsed communism', 

'collapsing communism' and 'continuing communism.' I don't know whether 

this problem has been solved or not. I don't want to go into the polemics of it 

because I believe...(Interruptions) Obviously, he was my friend. Now, Sir, this 

question of the transformation of the society and so on and so forth, is a much 

larger question and I don't want to go into it. 
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SHRI T.N. CHATURVEDI: Sir, one can go on with this kind of an 

argument for a long time. We know how this paradise that he talked of was 

bst. It was, somehow or the other lost and I don't think we will be able to 

regain it.  I wish him all the best, as far as this point is concerned. 
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As regards this problem, my submission to the House is that this is a 

problem which has to be looked at from a holistic angle. While looking at this 

problem from a holistic angle, its various dimensions will have to be looked at 

differently from different angles. That is why we should have a macro view 

while assessing the problem and the macro approach will have to be 

supported and sustained by a micro approach. The problem differs from place 

to place and, therefore, the remedy, which will have to be found, will also 

differ from place to place. 

I fully agree with the view of some of my friends who have spoken 

about the question of land reforms and rural development Without going into 

the details, I would like to say I am one of those who believe that there is still 

scope for land reforms of various kinds. The land reforms that have been tried 

in this country have, unfortunately, failed. In the name of land reforms, very 

often, deception has been practised and we have allowed, somehow or the 

other, the laws to be distorted. This is the finding of the Planning Commission, 

not only now but as early as the Second Plan and the Third Plan also. There 

was one gentleman, who was a land revenue expert from UP, who was 

appointed by the Planning Commission to look into this particular problem. I 

am certainly of the view that a lot of things have to be done in the rural areas, 

so far as the land reforms are concerned. It can assume new forms. It has 

been said that it was a question of, in other words, land improvement. I fully 

subscribe to that particular view. Unless that has not been done, it will be next 

to impossible for us to retain the people there or even to provide the surplus 

for further growth. I think that aspect will have to be attended to. This subject 

of rural development is again a very wide subject which we have been 

discussing. 

SHRI NILOTPAL BASU: As regards the question of agrarian 

reforms, the Planning Commission figures are more revealing as to what has 

been the actual achievements. 

SHRI T.N. CHATURVEDI: Yes, I know that. I must say, as Mr. 

Nilotpal Basu was saying, certain States have done very well. It is quite true 

that certain States have done very well, so far as agrarian reforms are 

concerned, but not all the States. I don't want to name them. Of course, I 

would say, in certain ways, West Bengal did quite a commendable job. I will 

not hesitate to mention that, though there may be other difficulties. As regards 

that approach is concerned, there are other difficulties in other 
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States.      My submission is that this is one aspect which one has to look 

into. 

The other aspect, which has been very often talked about—the 

mover of the Bill while moving the Bill also very rightly mentioned about it-is 

about the distortions in our educational system, in the Macaulay system of 

education. I don't want to go into the details. The kind of education that we 

have for the last 52 years only explain our failure to change that system 

according to our requirements or according to the various projects that we 

have adopted in the Plans from time to time. 

I would like to cite one example. We wanted to give a national bias 

to it. Sometimes, we called them national schools, sometimes we gave them 

different names. Unfortunately, again, at the yardstick of performance, we 

failed. In all the plans, the same kind of scheme has been adopted. It is a little 

bit of cosmetic treatment, or revamping here and there. The required 

treatment was not given. That is the question. I think it is high time we decide 

as to what kind of education we should have. It is not that we should 

completely throw away all that exists now in our educational system. But we 

have to think in what direction, in what way, the changes are called for. That 

is a very important issue. But, again, it is a matter where the States and the 

Union Government have to work together. The Union Government does have 

a certain role to play, but the implementation, the follow up and the 

monitoring of it will have to be done at different levels. This is certainly a 

matter which, as you have very rightly said, merits not only a thorough probe - 

though too many probes have been conducted - but also some kind of action 

plan in this regard. In this connection, I would also like to mention one 

another aspect, i.e. the industrial development. We know and we have read 

economics, or history about the ruralisation of India. It was a fairly advanced 

country, till 70s. We need not go into the causes. But, there is a need to 

consider the fact , how is it that we have not yet been able to revive the 

industry? 

DR. BIPLAB DASGUPTA: Also deurbanisation. 

SHRI T.N. CHATURVEDI: Yes, deurbanisation, pauperisation which 

went alongwith it. We have not been able to do it. That is why we need to 

have a second look at our industrial strategy. 

We have tried the planning system.   I am for the planning system, 

281 



RAJYA SABHA [12 MAY, 2000] 

because to me the planning means rationalisation of resources, optimisation 

of resources, what ends we have in view and how we can match the two. So, 

the planning system is a matter of serious concern. We had started various 

schemes for industrial development. One need not go into them. Instead of 

giving them a different name and installing them again we must think about 

them, particularly, the three strategies that we adopted, i.e. the small scale 

industry, the cottage industry and the large industry. I think that they certainly 

provide the largest volume of employment in this country apart from 

preserving the economic heritage. They also provide a lot of foreign exchange 

to this country. It is unfortunate that despite having adopted this strategy, a 

number of institutions being set up to promote marketing, much has left to be 

desired. It is not a question of bringing in new technology or upgrading the 

technology of small scale sector or helping the handicrafts and so on and so 

forth. Unfortunately, they have not achieved the results that they were 

intended to. On the other hand, we find, and I do find myself in agreement 

with Mr. Ozha and many other friends that recent economic climate has made 

them much more economically vulnerable, with the result that many other 

social aberrations have cropped up. 

Vulnerability of these sections of the industry, I think, has to be 

looked at in a scientific manner, and a policy will have to be adopted. Here 

again, co-operation between the State Governments, the Union Government 

and many other agencies will be called for. Sir, secondly, much has been said 

about the private sector. I do not want to go into the details. We know where 

the problem of unemployment, unfortunately, lies. The basic problem has 

been in the private sector; not only in the recent past but also fairh/ long back, 

we have had the phenomenon of industrial sickness leading to other kinds of 

distortion of our economy.- That is why in places like Kanpur — I pass through 

that place very often — which was a hub of industrial activity, many industries, 

particularly, textile mills, leather and so on, unfortunately, have been closed 

down, and this is only leading to unemployment. Now, what can be done? The 

decision-making in this regard is to be expedited. Unfortunately, the decision-

making in these matters is again pending, and unfortunately, we are not able 

to take the decision that ought to be taken. Then again is the question of the 

public sector itself. The public sector, for quite some time, has been under 

stress. It has its own difficulties.  And, I am afraid, though it may not be 

possible, 
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probably at that stage of historical development mat the public sector had 

occupied, as was expected, it had the commanding heights of economy. But 

its value, its place, its status in the totality of the economy must be assessed. 

And, then, the public sector, instead of just being condemned as a whole 

must be given proper screening; there must be proper thinking about it. All of 

these public sector units cannot be redeemed. But what else can be done? 

Now, when they are thinking of providing employment, this again is a big 

problem and, I think, this is creating a lot of social tension. A number of 

instances have been given. Even the other day, we found that some two or 

three persons in a particular State committed suicide. Every third or fourth day 

we come across such instances. We hear of unrest amongst labour and in 

industry as welL And, I think, this is where we will have to take early 

decisions. But, I am afraid, somehow or the other, the decisiveness, as is 

necessary, in this regard, is lacking. Now, let us not forget — I am reiterating 

this — that it is not only the Government service which will provide 

employment; they only have the limited possibilities. Whether it is a question 

of reservation here or reservation there is immaterial so far as the totality of 

the unemployment situation in this country is concerned. On the basis of this 

experience, what have we done both for rural development and for industrial 

development? We have to think of working out on what new lines we have to 

proceed. 

Sir, I would also like to mention technical education, about which we 

are talking quite a lot. You yourself are a very highly qualified engineer. But, in 

technical education also, there are two things which have happened. We 

have found that there was a time when overseers were in surplus. There was 

a time when the mining engineers were in surplus. Now, this is the kind of 

situation we have. My friend, Mr. Ahluwalia, said, there was no manpower 

planning experimented or resorted to in this country. I am afraid, that, 

probably, is not the factual position. We have had the manpower planning. 

The Planning Commission was entrusted with this job and a fair amount of 

work was done. But, again, the question is whether we take it in an ad hoc 

manner. That was not pursued. 

I remember getting from the mining engineers and the geologists 

letters at a particular point of time when I happened to be THE Industry and 

Mines Secretary in the State. We decided that we should not open more 

Geological Departments or Mining Departments in the universities; we should 

not give permission for that.   Then, again, at the same time, there 
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was a shortage of mining managers. Now, the two things we were are not 

able to match. I find Dr. A R. Kidwai sitting here. He was the Chairman of the 

UPSC. He can quote a number of examples, I myself can mention many, 

where there is a mis-match between the people available on the one side, and 

the jobs vacant on the other side. So, I think, Sir, this question of manpower 

planning in the present circumstances, will have to be taken afresh and 

thought over as to how it can be done, when the policy of liberalisation has 

been adopted. At the same time, we have not given up the planning system. 

How can the two really be intertwined? In what form can this manpower 

planning be done Sir, I would also like to mention that very often, it has been 

said that it is a question of dignity. My friend, Dr. Ranganath Misra, gave a 

number of examples. One example that he gave was about a washerman 

finding that his son is not prepared to follow his vocation. It is quite true. A 

number of such examples are there. But, Sir, we have talked all along about 

the dignity of labour. But, somehow or the other, the dignity of labour has not 

been properly appreciated. How is it that the young people who go abroad are 

prepared to work in the laboratories in the evenings, in the libraries in the 

evenings, and even in the shops in the evenings and earn something? Why 

can't we introduce some kind of a flexibility in our system? Dr. Biplab 

Dasgupta spoke, and there are many big names in the country. Shri 

Jayaprakash Narayan also has written. Sir, why can't we have fixed hours, i.e. 

from 10 O' clock to 5 O' clock? Why do you want five hours or seven hours? 

Why can't we work out a system in which we can provide this kind of a 

flexibility, this kind of a resilience? 

When we go abroad, we find in the morning, the boys come to 

deliver newspapers and they earn as much as 30 dollars a day by 

distributing newspapers early in the morning. Sir, have we thought of this 

resilience? Unfortunately, there is such rigidity ....... 
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SHRI SANTOSH BAGRODIA (Rajasthan):   Sir, I am grateful to 
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